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Not 	fhe igity, 	Date 
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705.02 	 Heard Mr. S.$arma, learned Counsel 
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	 ORDER OF THE TRIBUNAL 

• ,- tor the applicant.. 

Issue notice to Show cause 58 to why f 

	

	 the contempt proceeding shall not be 
initiated. 
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A. 	 Plamber 	 Vjcea.Chajrman 

Mr. 6.C.Pathak, learned Addi. C.G.S.C, 

red on behaip of the Respondet No.2 

rayed Po r tjm a PO r P1 Ii ng reply • A wait 
e report ag,s-t the Respondent No.1. 

List on 	.7.2002 for orders. 
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18.7.2002 	The respondents hav6 entered 

appearance throygh Pr,B. C. Pathak, 

learned, Add..1.C:G 1 S.t. and Mr.Pathak 

praye for tinii d'' f1le, reply. 

-List_the case on 13.842002 

enablirig 	respondents t0 'file 

	

.--- 	reply.. 	.................. .... - 
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Member 	 Vice"Chairman 

	

13.8,23022 	LIst the case after ,  three ue< 
--- ------------

e nèbIf g  the é'ddts to file tts 

reply or instruction so faa' received. 

List 	..20O2.'....................  
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C.P. 16/2002 

Notes of the Registry m
Order of the Tribuna1 

4.9.02 	
Heard miss U.GasJ learned counsel 

1 	
for th applicant and also 19r, 8,C,Path- 

pw 
 

ak, learnd Add!. C.C.S.c. for the 
Responde fl3 , 

1r. 	CPthak, learned Addi. 

C..5.c, for the Respondents stated that 

agait the judgment and order dated 

10.8.2001 Øssed in 0.A. No, 2921200€ 

the Respondents appr3ached the High 

1
Court by way or Writ Petition which is 
numbered and registered 5 W,P,C, No, 
4300/2002 and the High Court su8pende 

. the operation of the judgment and order 
or the Tribunal, 

in this circumstance5 the Contempt 

Proceeding stands dropped., 

I9ember  
mb 	 Vice—Chairman 
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BEFORE THE CENTRAI. DMINIrRArIyE TRIBUNAL 
GLJWAHAT I BENCH 

C P No L 6 / 02 

OA No 292/2000 

1 N THE MATTER OF 

An application under Section 17 of 

the Central Administrative Tribunal 

Act1985 for drawinc up contempt; 

proceeding against the contemners 

for willful and deliberate of the 

judgement and order dated 1082001 

passed in OA No292/2000. 

AND 

I1 THE MATTER OF 

Shri Hiranmoy Ghosh 

SrTelephone Supervisor (P) 

Grade—IV (BCR) 

Office of the SDE (E—IOB) (MOF & PP) 

Daccai Patty, Si lchar. 

Petitioner. 

versus- 

Shri G.S.t3rover 

The Chief General Manager,Teiecom 

Assam Circle, Ulubari. 

Shri Srihari Rai 

The General Manager, Telecom 

Silchar SSA. 



r 
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3 Shri Indraieet Rudrapaul 

The. Divisional Engineer (P&A) 

Office of the 3enerai Manager 

Telecom, Silchar.  

Contemners 

The humble petition on behalf of the petitioner' 

above named 

MOSTRESPECTFULLY SHEWETH 

1 	 That the petitioner is presently working 	as 

SrTelecom Supervisor under the ContemnerS By an order 

dated 20796, he was promoted as Chief Telecom Supervisor, 

Grade-IV under BCR schemed The contemners by an order dated 

2100 canceled the said promotion order dated 20798 and 

he was reverted to his substantive post of SrTelephOfle 

Supervisor. Chllengincj aforesaid order dated 21600 the 

petitioner preferred OA No292/00 before this Hon'ble 

Trihunal The Hon'ble Tribunal after hearing the parties to 

the proceeding was pleased to allow the said OA setting 

aside the order dated 216.00 directing the respondents to 

provide all consequential benefit to the petitioner.  

A copy of the said Judçjement and Order dated 

1LGø1 is annexed herewith and marked as 

Ann cx u r e - 1 

2. 	

That the aforesaid Judgement and order dated 

13801 was duly communicated to the Respondent No3 of the 

said CIA and the Registry of this Hon ble Tribunal has also 

communicated the same to all the RespondentS However, the 

respondents inspite of having full knowledge about the 
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Judgement and order dated 10.8.01 have not yet implemented 

the same and have violated the direction contained in the 

said judgement. 

That the petitioner begs to state that 	the 

contemners 	even after repeated request have not 	yt 

implemented the said judgement. It is stated that there is 

no ambiguity in the said iudgement and order dated 10.8.01 

and the direction contained in it's operative paras are very 

much 'clear. And the contemners ought to have no difficulty 

in implementing the same. 

That the petitioner begs to state that to the best 

of his knowledge the contemner's have not yet apprised this 

Hcn'bie Tribunal regarding the delay in implementing the 

aforesaid judcjement and order dated 10.8.01 and hence they 

have committed contempt of court's order, and therefore all 

the contemners are liable to be punished for contempt of 

court's order. 

That the petitioner begs to state that 	the 

contemners willfully and deliberately violated the judgement 

and order dated 10,8.01 passed in CiA No.292/00 and for that 

all the contemners are liable to be punished for their such 

willful and deliberate violation. It is therefore prayed 

that this Hon'hie Tribunal may be pleased to draw up 

contempt proceeding against the contemners and to punish 

them accordingly. 

filed 6. That this contempt petition 	has 	been 

banafide and to secure ends of justice. 
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In the premises aforesaid it is most 

respectfullY 	prayed 	that 	Your 

LordshiPs 	would 	gracioUslY 	be 

pleased to draw up contempt 

proceeding against the conteffiflerE 

f o r their willful and deliberate 

violation of the direction contained 

in the judgernent and order dated 

1øB.ø1 passed in OA N292/00 by 

this F1nhle Tribunal and to punish 

them accordingly, and to direct them 

to implement the said judgernent 

and/or he pleased to pass any such 

order/orders as may be deemed fit 

and proper.  

And for this act of kindness the applicants as 

duty bo.md shall ever pray.  

4 



In- 
'-V 

DRAFT CHARGE 

WHEREAS the contemners namely 	Ehri GSGrover, 

the Chief General Manaqer,TeiecOm, Assam Circle, Ulubari. 

Shri Brihari Rai, the General Manager, Telecom, Siichar 

SSA, Shri Indraieet Rudrapaul, the Divisional Engineer 

(P&A), Office of the General Manager, Telecom, Slichar 	are 

liable for punishment for their iiillfUl and deliberate 

violated the Judgement and order dated 1L801 passed in 

OA No292/00 by this Hon bie Trihunal 

5 
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AFFXDAvIr 

I, 	Shri Hiranmoy t3hosh, son of Late Haripada 

Shosh, aged about 58 years, Sr.Telephone Supervisor (P), 

crade-IV Office of the SDE (E IOE') (MDF & PP), Deccai Patty, 

Siichar do hereby solemnly affirm and state as follø*js 

1. That ( the Petitioner in the aforesaid Misc. 

Petition and as such fully acquainted with the facts and 

circumstances of the case and hence competent to swear this 

affidavit 

.2. 	 That the statements made in this affidavit and in 

the accompanying petition in paragraphs 

are true to my knowledge and those made in paragraphs • j 

are natters records which 1 believed to be true and 

the rests are my humble submission before the Hon'hle 

Tribunal and I have not suppressed any material facts of the 

case. 

And I sign this affidavit on this the Qikday 

of A101. 1  2002 at Guwahati. 

Identi.dbY: (,  

Advocate.  

çLc- 
' (J 

Deponent. 

Solemnly 	affirm 	and 

declared by the deponent, who 

is identified by Miss U. Das 

Advocate on this the MAW 

of.. i -?f..A.J 2002. 

/r 
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• 	.DEsPATtH NO,CAT/GHY/UDL
DATED GUWAHATI ,THE 

~ORIGI' NAL APPLCAT ION NO : 2- 7.1/ 
MISGPETITIONNO 

	

• 	 CONITEMP PEFITON NO, 

REVI EW APIII 	jojq NO • 

	

• 	
T RANS FER APPLI CAT ION IND. 

APP LI CA NT (s) 

VERSUS 

14 

RESPONDE (s) 

To 

)7zz- 	 0 

__ 

• 	 __ 

-.----------------- 
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Please find herewith a copy of Judgmnt/ 	dated /d 	t  £oo/ gassed by the Bench of this Hon'ble Tribun1comp_ 
rising of Hon'ble Justice Shri /V (  

Vice-Chairnian and Hontbje shrj 9c 

Wer, Administrative in the above noted 
------'---..---.---.---..------- , 

case for infrmation 
*actio n I  if. any 

Please acknowledge receipt of t he same, 

BYGDER 

Ericlo 

F-,  

74 
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CXR/L ADMXNXSTRATIV TRIBUNAl. 
GUWA1IATI 134NCH 

Original Application No.292 Of 2000 

Date of Orders This the 10th Day of August 2001 

HON L3LE MR.JUSTIC D.N.0 0lJD11WY ,VICSCHAI1IW 
HON'BIjE MR.K-K-SHARMPADD41NISTRATIVE MLMBER 

ANNEXUE- I 'i 

Sri Hiranfiloy Ghosh, Chii 
supervisor (P) Grade IV 
reverted to the post of 
of the $L)(E.10B)( 14  & 

Silcharo 

f Telephone of 
in BCRi scheme since 
Senior TelephOne supervisor(?) Office 
PP), DaccaipattY, 

Applicant. 

By Advocate Mr.B.K.SharTIla, Mr.3.Sarrlla 

The Union of India. represented by the 

Secretary to the Government of India, 
Ministry of CorunjcatiOfl, Sanshar Bhawafl, New Del1-10 

The Chief General Manager, TelGCctflXflUfliCati0, 

Assam Circle, Ulubari Guwahati 7 . 

3, The General Manager, Telecom, 
Silchar $, Silchar 

f. 
4. Divisiona] Engineer( 	Office of the 

General Manager, Telecom, 
-tSilchar. 	 eqpondefltS.. 

J /! Advocate Mr.A.DCb Roy, 

ORi)R. 

CHOUD1-IURY J(VC) 

y order dated 20.7.98 the applicant  was prolflO-

ted to the officiate as Chief Telephone Supervisor Grade-IV 

under BCR scheme  in the scale of Rs. 6500/_20010.5 00 1
/ P' 

By the impugned order dated 21.6.2000 the aforementioned 

order of promotiOfl given effect tO at th 	 t&3. 

was cancelled and was reverted to his substantive 

post of Senior Telephone supervisor with effect from 

21.06.2000. Hence this applicatiOn. 
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We have heard Mr.B.K.Sh 	Sr.coun$el and asgjed 

by Mr.S.5aa learned counsel for the applicant and also 

Mr.A.Deb Roy, Sr.C.G.S.c. for the respondents at some 
length. 

The respondents havesubmitted the 
written statement. 

In 
the written 8tatent the respondents have submitted 

that on revi6w of the cases on receipt 
of the complaints 

reveajj that the applict had superseded his basic grade 
senior officials in BCR at the time of DPC •  

the impugnea order of reversion was passed in violation 

:of principle of natura' justice. The applicant was 

under the BCR scheme but the impugned order has 

issued stating that the promotjo of the applicant s 4( 	
i: 	 found on \ oneoLls 	purported review. In the impugnea order mentj 

about the letter No. 2 2-.6/94.TE,11 dated 8.9.99, As per 

said letter dated 8.9.99 the promotion to Gr.IV was earlier 
being done on the basis  of seniority in BCE, The issue 

was challenged in the Court. In view of the judgment of 

Principal Bench, New Delhi upheld by the Supreme Court, 
that 

it was dcidecjjn supersession of earlier 
instructions that 

promotion to Gr.IV may be given from amongst officials 
in 

Gr.IXI on the basis of their 
seniority in the basic cadre 

restricting the number of Officialg thus promoted strictly 

o 10% of the posts placed in Gr,II, The said 
\ 	

in&Lcated the judgment of Hon'ble C.A.T, Ahmedbad Bench 

dated 11.4,97. The said cQ(flznunication itself Indic ­ ' ated that 
some of the officiaj3 already promoted to 

Group  1V became 
ineligible and were facing reversion and therefore, enjoined 
upon the officials to '-protect those person from reversion 
those who were promoted to the BCR Scheme, 
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In the facts and circuBStaflCe8 the impugned order 

dated 21.692000 is set aside. The respondents are directed 

to provide all consequential benefits to the applicant 

lpplicatiOfl 
is allowed to the .ctent indicated above, 

There shall however, no order astO COStS. 

sd/VICE Q-1AIF11AN 

Sd/NUflBEI (Adrn) 
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